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Delay in Inclusion of Hindi Officers/Sr.
Oflicers in Central Secretariat Official
Language Service

3007 SHRI RAJNATH SONKAR
SHASTRI Will the
Minister of HOME AFFAIRS be plcased
to statc ¢

(a) whether rules for initial constitu®
tion of Central Sccretariate Official
Language Service have been notified in
the Gazettee of India;

(b) whether delay in induction into
the scrvice will give undue advantage to

certain Hindi Officers/Sr. Hindi Officers
ctc. appointed on Ad-hoc basis after 19
September, 1981; and

(c) if so, the reasons why the scniority
list/induction into the service of the
Hindi Officers/Sr. Hindi Officers ectc. to
be included in the said service Is bein
delayed ?

THE MINISTER OF STATE IN THB
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA):
(a) Yes, Sir.

(b) and () Rules for gaeetted Hindi
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posts included in Group ‘A’ & Group ‘B’
of thc Central Sceretariat Official Langu-
age Scrvico wcre published in the
Gazette of India on 24.9.1983.  Action
is in progress for the constitution of the
Scrvice in accordance with the provisions
of these rules. For this purpose the
Service particulars ctc. of the depart-
mental candidites have b:cn sent to the
Union Public Scrvic: Commission for
taking furthcr necessary action. Al
possiblc cfforts arc being made to finalise
the coastitution of the Service. The
gadrhoc appointments made aftcr 19.9.81
" " 'will be replaced by rcgulir appointments
after the constitution of the Service.

Industriaiisation of Tribal Sub-plan Areas

3008. SHRIMATI SUMATI ORAON
Will the Minister of HOME AFFAIRS
be pleaszd to state :

(a) whether the Ministry had appoin-
ted a committcc of administrators,
acadcmicians and rcpresentatives of the
Ministrics of Industrial Devclopmeat
and Education, to advisc oa the future
lines of dcvc'opment in the Central
Indian belt particulacly in and around
industrial complexes with a view to
minimising advoers: cffects  and involve:
ments of tribals in the process of indus-
trialisation;

(b) if so, what were the recommenda-
tions of this committcc and to what
extent and with what results it has been
possiblc to implement such recommen-
dations;

(¢) will Govcrnment initiatc appro-

pria‘c measures to cnsurc that with the:

process of continucd industrialisation of
- triba! sub-plan arcas, the tribal intercsts
are protected and poomoted; and

(d) if so, dctails thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir.
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(b) The Committeec has not submitted
the final report.

(c) and (d) Thec Govornm-=nt’s cflort is
to minimisc hardships to tribal pooplc
duc to the adverse effect of industrialisa-
tion of tribal arecas. The matter is
reviewed from time to time. These
matters werc discusiod by the Homo
Minister with the Chief Ministcrs/
Ministers of Madhya Pradesh, Bihar,
Orissa, West Bengal m February, 1983,

Hardships to All India Service Officers
in Service Matters

3009. SHRIMATI SUMATI ORAON:
Will th: Minister of HOME AFFAIRS
be pleased to refer to the reply given to
Unstarred Qu:sstion No. 8900 on 27
April, 1983 regarding hardships to all
India Service Officers in  service matters
and state :

(a) whcther any instances of unduc
hirdships in sorvicot matters of All India
Scrvices officcrs were brought to the
notice of his Ministry during the past
one ycar;

(b) if so, details thereaf;

(c) the cxtent to which such instances
cngaged the attention of the Ministry
vis-a-vis the extent of rclicf granted to
concerned AlS officcrs;

(d) whether Government arc aware
of any instance whercin due attcations
was/is not extcaded, thereby such matters
werelare allowed to rcmain unduly pen-
ding for months togcther, thus unduly
aggravating thc hardships such AIS
officers werc/arec subjected to already;
and

(c) if s0, what action Government
proposc to take against the officials
crring on this count bcsides specdy re-
dressal of gricvances of unduc hardships
of concerned AIS officers ?

THE MINISTER OF STATE IN THE





